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Uttar Pradesh Shasa

Rajya Kar Anubhag-2

* In pursuance of the provisions of clause (3) of Articlg 348 of the Constitution of India, the
Governor is pleased to order the publication of the followi g English translation of Government
Notification no.-70/X1-2-25-9(42)/17-T.C.71-U P.GST

March, 2025:

NOTIFICATION

les-2017-Order-(336)-2025, dated; 24

No.-70/X1-2-25-9(42)/17-T.C.71-U.P.GST Ru

les-2017-Order-(336)-2025

Lucknow ; Dated :24 Mari, 2025

In exercise of the powers conferred by section 164 of the Ultar Pradesh Goods and Services Tax Act,
2017 (U.P. Act no. 1 of 2017) read with section 21 of the Uttar Pradesh General Clauses Act, 1904 (Actno. 1 of
1904), the Governor, on the recommendations of the Council, he by makes the following rules to further
amend the Uttar Pradesh Goods and Services Tax Rules, 2017, namely:-
The Uttar Pradesh Goods and Services Tax (Sixty-fifth Amendmen t) Rules, 2025

rule 89

Short title and | 1. | (1) These rules may be called the Uttdr Pradesh Goods and Services Tax (Sixty-fifth
comimencement Amendment) Rules, 2023.
(2) Save as otherwise provided in thdse rules, they shall be deemed to have come
into force from the 8th day of October| 2024,
Amendment  of | 2. | In the Uttar Pradesh Goods and Serviges Tax Rules, 2017 (hereinafter referred to as
rule 36~ the said rules), in rule 36, in sub-rule |3), after the words “suppression of facts”, the
words and figures “under section 74" shall be inserted.
Amendment  of | 3. | In the said rules, in rule 46, with effect from 1° day of November, 2024~
rule 46 (a) after clause (5), the second provjso shall be omitted;
(b) in the third provise, for the words “Provided also that in the case of”, the
words “Provided further that ir. the case of”” shall be substituted:
Insertion of 4. | In the said rules, after rule 47, the following ruie shall be inserted with effect from
rule 47 A the 1% day of November, 2024, namely:- ' _
: “47A. Time limit for issuing tax invoike in cases where recipient is required to issue
invoice.— Notwithstanding anything contained in rule 47, where an invoice referred to
in rule 46 is required to be issued under clause (f) of sub-section (3) of section 31 by a
registered person, who is liable to pay|tax under sub-section (3) or sub-section (4) of
section 9, ke shall issue the said invoice within a period of thirty days from the date of
receipl of the said supply of gouds or sgrvices, or both, as the case may be.”,
Amendment of | 5. | In the said rules, in rule 66, in sub-ruld (1), after the word, letters and figure “FORM
rule 66 GSTR-7", the words “, on or beford the tenth day of the month succeeding the
calendar month,” shall be inscrted with|effect from the 1% day of November, 2024.
Amendment  of | 6. | In the said rules, in rule 86, in sub-rufe (4B), in clause (b), the words, brackets and
rule 86 figures “in contravention of sub-rule '{‘1"3) of rule 96,” shall be omitted,
Amendment  of | 7. | In the said rules, in rule 8B, in sub-¥lc (1), after the word and figures “or section
rule 88B 74", the words, figures and letter “or section 74A” shall be inserted with effect from
the 1*' day of November, 2024.
Amendment  of | 8. | In the said rules, in rule 88D, in sub-riile (3), after the words and figures “or section
rule 83D 74", the words, figures and letter “or section 74A” shall be inserted with effect from
the 1* day of November, 2024,
Amendment  of | 9. | In the said rules, in rule 89,—

(a) insub-rule (4),~
(i) in clause (B}, the words, brackets, figures and letters “other than

the input tax credil availed for which refund is claimed under sub-

rules (4A} or (4B} or,both” shall be omitted:

in clause (C), the words, brackets, figures and letters , other than

the turnover of supplies in respect of which refund is claimed

(ii)
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under sub- rules {dA) or (4B) or both” shall be omitted;

@iy in clause (E), for the long line beginning with the word
“cxcluding” and ending with the words “during the relevant
period”, the words “excluding the value of exempt supplies other
than zero-rated supplics during the relcvant period” shall be
substituted;

o (b) sub-rules (4A) and (4B) shall be omitted;

(c) in sub-rule (5), in the Explanation, in clause (a), the words, brackets, figures

and letters ** other than the input tax credit availed for which refund is
claimed under sub-rules (4A) or (4B) or both” shall be omitted.

Amendment  of |10. | In the said ml:s,:in rule 96, sub-rulc (10) shali be omitied.
rule 96 '

Amendment  of |11, | In the said rules, in rule 96B, in sub-rule (1). for the words and figures “section 73 or
rule 96B 74" the words, figures and letters “section 73 or section 74 or section 74A” shali be
substituted with effect from the 1% da of November, 2024

Amendment  of |12. | Tn the said rules, in rule 121, for the words and figures “proceedings under section 73

rule 121 or, as the case may be, seclion 74%, the words, figures and letter “proceedings under

section 73 or section T4 or section T4A, as the casc may be,” shall be substituted with

effect from 1* day of November, 2024,

Amendment  of |13. | In the said rules, in rulc 142 with effect from the 1* day of November, 2024, —

rule 142 (z) in sub-rule {1),—

() in clause (a), after the words and figures “or section 747, the
words, figures and letter “or scction 74A” shall be inserted;

(i) in clause (b), after the words and figures “of section 747, the
words, brackets, figures and letter “or sub-section (3) of section
74 A" shall be inserted;

() in sub-rule{1A), afler the words and figures “of section 747, the words,
brackets, figurcs and letter “or sub-section (1) of section 74A" shall be
inserted:

(c) in sub-rule (2), for the words, brackels and figures “or, as the case may be,
tax, interest and penalty in accordance with the provisions of subsection (5)
of seciion 747, the wards, brackets, Tigures and letters “or elause (i) of sub-
section (8) of section 74A, as the case may be. or lax, interest and penalty in
accordance with the provisions of subsection (5) of section 74 or clause (i)
of sub-section (9) of section 74A" shall be substituted;

(d) in sub-rule (2B), after the words and figures “or section 74", the words,
figures and letter “or section 74A” shall be inserted;

(e) for sub-rule (3), the following sub-rule shall be substituted, namely: -

“(3) Where the person chargeable with tax makes payment of tax and
interest under sub-section (8) of section 73 or under clause {ii) of sub-
scction (8) of section 74A, as the case may be, ar tax, interest and penalty
under sub-scction (8) of section 74 or under clause (ii) of sub-section (%) of
section 74A, as the case may be, within the period specified therein, of
where the person concerned makes payment of the amount referred to in
sub-section (1) of section 129 within seven days.of the notice issued under
sub-section (3} of that Section but before the issuance ol order under the
said sub-section (3), he shall intimate the proper officer of such payment
in FORM GST DRC-03 and the proper officer shall issue an intimation
in FORM GST DRC-05 concluding the pracecdings in respect of the said
notice.”; ’

(D in sub-rule {4), after the words and figures “of seetion 747, the words,
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brackets,” figures and letters| “or sub-section (6) of section 74A™ shall be

inserted.

(g) insub-rule (5), after the worjs and figures “or section 74”, the words, figurc

and letters “or section 7T4A”

hall be inserted.

Insertion of
rule 164

In the said rules, after rule 163, the fdllowing rule shall be inserted with effect from

the 1% day of November, 2024, namely: -

“164. Procedure and conditions for) closure of proceedings under ssction 1284 in
respect of demands issued under section 73~ (1) Any person who is eligible for

waiver of interest, or penalty, or

both in respect of a notice or a statement

mentioned in clause (a) of sub;fection (1) of section 128A, may file an

application electronically in FO

M GST SPL-01 on the common portal,

providing the details of the said notjce or the statement, as the case may be, along
with the details of the payments mpde in FORM GST DRC-03 towards the tax

demanded.

2)

3)

“4)

)

(6)

Any person who is eligible for waiver of interest, ar penalty, or both,
in respect of orders mentioned in clauses (b) and (c) of sub-section (1)
of section 128A, may filg an application electronically in FORM GST

. SPL 02 on the common portal, providing the details of the said order,

along with the details
demanded:

Provided that the pdyment towards such tax demanded shall be
made only by crediting the amount in the electronic liability register
against the debit entry crelated by the said order:

of the payments made towards the tax

Provided further that if the payment towards such tax demanded
has been made through| FORM GST DRC-03, an application in
FORM GST DRC-03A,| as prescribed in sub-rule (2B) of rule 142,
shall be filed by the said persen for credit of the 'said amcunt in the
Electronic Liability Register against the debit entry created for the said
demand, before filing the application in FORM GST SPL 02,

Where the notice or stateent or order mentioned in sub-section (1) of
section 128A includes demand of tax, partially on account of
erroneous refund and partially for other reasons, an application under
sub-rule (1) or sub-rule (2) may be filed only after payment of the full
amount of tax demanded in the said notice or statement or order, on or
before the date notified unfer the said sub-section.

Where the notice or statement or order mentioned in sub-section (1) of
section 128A includes demand of tax, partially for the period
mentioned in the said sub-section and partially for the period other
than that mentioned in the said sub-section, an application under sub-
rule (1) or sub-rule (2} may be filed only afier payment of the full
amount of tax demanded in the said notice or statement or order, on or
before the date notified under the said sub-section.

The amount payable undér sub-rule (1) or sub-rule (2) shall be the
amount that remains payable, after deducting the amount not payable
in accordance with sub-section (5) or sub-section (6) of section 16,
from the amount payable tn terms of the notice or statement or order
under section 73, as the case may be.

Any person who wishes t file an application under sub-rule (1) or
sub-rule (2), may do so within a period of three months from the dat
notified under sub-section (1) of section 128A: :

17914822/ 2025



1-2099731/2025-FF (@ AFAUA IPIW-2-state tax department
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®
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(an

Provided that where an application in FORM GST SPL-02 is to
be filed in cases referred to in the first proviso to sub-section (1) of
section 128A, the time limit for {iling the said application shal) be six
months from the date of communication of the order of the proper
officer redetermining such tax under section 73.

The application under sub-rele (1) or sub-rule {2) shall be
accompanied by documents evidencing withdrawal of appeal or writ
petition, if any, filed before any Appellate Authority, or Tribunal or
Court, as the case may be, to cstablish that the applicant is eligible for
the waiver of interest or penalty or bath, in terms off section 128A:

Provided that where the applicant has filed an application for
withdrawal of an appeal or writ petition filed before the Appeltate
Autharity or Appellate Tribunal or a court, as the case may be, but the
arder for withdrawal has not been issucd by the concerncd authority
41l the date of filing of the applicatien under sub-rule (1} or sub-rule
(2). the applicant shall upload the copy of such application or
document filed for withdrawal of the said appeal or writ petition along
with the application under sub-rule (1) or sub-rule (2), and  shall
uptoad the copy of the arder for withdrawal of the said appeal or writ
petition on the common portal, within one month of the issuance of the
said order for withdrawal by the concerned authority.

Where the proper officer is of the view that the application made in
FORM GST SPL-01 or FORM GST SPL-02 is liabe to be rejected
as not being eligible for waiver of interest, or penaliy, or both, as per
section 128A, he shall issuc a notice on the common portal to the
applicant in FORM GST SPL~03 within three months from the date
of receipt of the said application and shall also give the applicant an
opportunity of teing heard.

On receiving the notice under sub-rule (8), the applicant may file a
reply 1o the said notice on the common portal in FORM GST SPL-04,
within a period of onc month from the dalc of receipt of the said
notice.

1T the proper officer is satisfied that the applicant is eligible for waiver
of interest and penalty as per section 128A, he shall issue an order in
FORM GST SPL-05 on thc common portal accepting the said
application and concluding the proccedings under section 128A.

In coses where the order in FORM GST SPL-05 is issucd by the
proper officer under sub-rule (10)—

(a) in respect of an application filed in FORM GST SPL-01
pertaining fo a noficc or statement referred to in clause (a) of
sub-section (1) of section 128A, the summary of order in
FORM GST DRC-07 as per sub-rule (5) of rulc 142 shall not
be required to be issucd by the proper officer, in respect of the
said natice or statement;

(b) in respect of an mpplication filed in FORM GST SPL-02
pertaining to an order referred to in clause (b) or clause (c) of

1791482272025
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(12)

sub-section (1) of section 1284, the liability created ir the part
Il of Electbnic Liability Register, shall be modified
accordingly, '

If the proper officer is i:r: satisfied with the reply of the applicant, the
proper officer shall issue an order in FORM GST SPL-07 rejecting,
the said application.

(13) {(a) In cases where notice in FORM GST SPL-03 has not been issued,

(14)

the proper officer shal] issue the order under sub-rule (10) within a
period of three months from the date of receipt of the application in
FORM GST SPL-01 or FORM GST SPL-02, as the case may be.

(b} In cases where notide in FORM GST SPL-03 has been issued, the
proper officer-shall isspe the order in sub-rule (10) or sub-rule {2
within a period of-three imonths from the date of receipt of reply of the
applicant in FORM GS[I" SPL-04, or within a period of four months
from the date of issuande of notice in FORM GST SPL-03 where no
reply is received from the applicant,

Explanation.— For the purposes of this sub-rule, in cases referred to in
the proviso to sub-rule (7), the time period from the date of filing of
the application under sub-rule (1) or sub-rule (2) till the date of
submission of the order for withdrawal of the appeal or the writ, as the
case may be, shall not be included while caleulating the time period
under clause (a) or clause (b} of this sub-rule.

If no order is issued Hy the proper officer within the time limit
specified in sub-rule (13), then the application in FORM GST SPL-01
or FORM GST SPL-03 as the case may be, shall be deemed to be
approved and the proceedings shall be deemed to be concluded.

(15) (a) In cases where no appeal is filed against the order in FORM GST

SPL-07 within the time period specified in sub-section (1) of section
107, the original appeal, if any, filed by the applicant against the order
mentioned in clause (b) |or clause (c) of subssection (1) of secticn
128A, and withdrawn for filing the application in FORM GST SPL.-
02 in accordance with pub-section (3} of section 128A, shall be
restored.

eal is filed ageinst the order in FORM GST
of application for waiver of interest, or

(b) In cases where an ap
SPL-07 for rejection
penalty, ar both, if—

(i)  the appellate authority has held that the proper officer
has wrongly rejected the application for waiver of
interest, or penalty, or both, in FORM GST SPL-07, the
said appe]]aE authority shall pass an order in FORM
GST SPL-06 on the common portal accepting the said
application |and concluding the proceedings under
section 1284; or

(i)  the appellatd authority has held that the proper officer
has rightly :Iccled the application for waiver of interest,

or penalty. of both, in FORM GST SPL-07, the original

appeal, if any, filed by the applicant against the order

|#914822/2025
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mentioned in clause (b) or clause (c) of sub-section (1)
of section 128A, and withdrawn for filing the
application in FORM GST SPL-02 in accordance with
sub-section (3) of section 12BA, shall be restored,
subject to condition that the applicant files an
undertaking electronically on the portal in FORM GST
SPL-08, within a period of three months from the date
of issuance of the order by the appellate authority in
FORM GST APL-D4, that he has neither filed nor
intends to file any appeal against the said order of the
Agppellate Authority.

(16) In cases where the taxpayer is required to pay an additional amount of
(ax liability as per the second proviso to sub-section (1) of section
128A, and such additional payment is not made within the time limit
specified in the said proviso, the waiver of interest, or penalty, or both,
under the said section as per the order issued in FORM GST SPL-05
or FORM GST SPL-06, if any, shall become void.

In cases where the taxpayer is required to pay any amount of interest,
or penalty, or both, in respect of any demand pertaining to erroneous
refund or on account of demand pertaining to the period other than the
period mentioned in sub-section (1) of section 1284, and the details of
such amount have been mentioned in FORM GST SPL-05 or FORM
GST SPL-06, the applicant shall pay the said amount of interest, or
penalty, or both, within a period of three months from the date of
issuance of the order in FORM GST SPL-05 or FORM GST SPL-06,
as the case may be, and where the said amount is not paid within the
said time period, the waiver of interest, or penalty, or both, under
section 128A as per the order issucd in FORM GST SPL-05 or FORM
GST SPL-06, shall become void.

an

Explanation— For the purposes of this rule, the proper officer for issuance of
order under this rule -

{a) in cases where the application for waiver of interest, or penalty, or both
is made with respect to a notice or statement mentioned in clause {a) of sub-
section {1) of section 128A, shall be the proper officer for issuance of order
as per section 73; and

(b) in cases where the application for waiver of interest, or penalty, or both,
is made with respect to an order mentioned in clause {b) or clause (¢) of sub-
section (1) of scction 128A, shall be the proper officer referred to in section
79 of the Act.”.

Amendment of |15,
Form GST REG-20

To

In the said rules, for FORM GST REG‘ZD, the following form shall be substituted,
namely: -

“Form GST REG-20
[See rule 22(4))

Reference No.- ZA2608210000334
Date: DD/MM/YYYY

<Taxpayer Name>
<Taxpayer Address>
GSTIN/ UIN: <GSTIN number>

Date; DDIMM/YYYY

Show Cause Notice No.; <SCN number>

6
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Order for Dropping the Pro:ﬁed
Regist

This has reference to your reply filedl vide ARN -

show cause notice referred to above.

ings for Cancellation of

tion

dated in response to the
Upon conmsideration of your reply and/or

submissions made during hearing, the proceedings initiated for cancellation of
registration stands vacated for the follpwing reasons:

atext>>

Or

This is in reference to Notice issued| in REG-31 vide Reference Number <SCN
number> dated DD/MM/YYYY for ;{:travcntion of provisions of rule 10A of the

Uttar Pradesh Goods and Services T:
Since you have funished the valid de

Act, 2017 (U.P. Actno | of 2017),
ils of bank account on the common portal in

the system, the proceedings initiated for cancellation of registration are hercby

dropped.

Cr

This is in refererice to Notice issued |in REG-31 vide Reference Number <SCN

number> dated DD/MM/YYYY, for can

travention of the provisions of clause (b) or

clause (c) of sub-section (2) of section 29 of the Uttar Pradesh Goods and Services
Tax Act, 2017 (U.P. Actno 1 0f2017)| Since you have filed all the pending returns
which were due on the date ofissue of the aforesaid notice, and have made payment
of self-assessed tax, the procéedings |nitiated for cancellation of registration are

hereby dropped.

Suspension of the registration stands reyoked with effect from DD/MM/YYYY

Designation
Jurisdiction Place:
Date:”.

Signature
< Name of the Officer>

Amendment of
FORM GST
REG-31

In the said rules, in FORM GST REG431, after paragraph 6, the following shall be

inserted, namely: -

“OR

SUSPENSION DUE TO|VIOLATION OF RULE 10A

1 It has been noticed that as per |the provisions of rule 10A, requiring you to

furnish the details of bank account with
you have not furnished the valid details
date of grant of registration.

2. The discrepancies or anomali
provisions of the Uttar Pradesh Goods

in thirty days from the grant of registration,
of bank account within thirty days from the

prima facie indicate contravenlion of the
d Services Tax Act, 2017 (UP. Actno | of

2017) and the rules made thereunder, spich that if not explained satisfactorily, shall

make your registration liable to be cance

3. Considering that the above disc)

led.

repancies or anomalies are grave and pose a

17914822/2025
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serious threat to interest of revenuc, as an immediate measure, your registration
stands suspended, with effect from the date of this communication, in terms of rule
21A.

4, Accordingly, you are requested to furnish the valid details of bank account
an the common portal or submit a reply to the jurisdictional tax officer within thirty
days from the receipt of this notice, providing explanation to the above stated
discrepancy or anomaly or contravention. Any possible misuse of your credentials on
GST common portal, by any person, in any manner, may also be specifically brought
1o the notice of jurisdictional officer. .

5. The suspension of registration shall be tifted after you furnish the valid
details of bank account on the common portal within stipulated time.

6. You may please note that your registration may be cancelled in case you
fail to fumish the valid details of bank account on the common portal within
stipulated time or fail to furnish a reply within the stipulated time.

OR

1. It has been noticed that as per the provisions of rule 104, requiring you o
furnish the details of bank account within thirty days from the grant of registration,
The information regarding bank account details furnished by you arc not matching
with the details available with bank.

2. These discrepancics or anomalies prima facie indicate contravention of the
provisions of the Uttar Pradesh Goods and Services Tax Act, 2017 (U'.PA Actno i of
2017) and the rules made thercunder, such that if not explained satisfactorily, shall
make your registration liable to be cancelled.

3. Considering that the above discrepancies or anomalies are grave and posc a
serious threat to interest of revenue, as an immediate measure, your registration
stands suspended, with effect from the date of this communication, in terms of rule
21A.

4, Accordingly, you are rcquested to furnish the valid details of bank account
on the commaon portal or submit a reply to the jurisdictional tax officer within thirty
days from the receipt of this notice, providing explanation to the above stated
discrepancy or anpmaly or contravention. Any possible misuse of your credentials on
GST common portal, by any person, in any manner, may also be specifically brought
to the notice of jurisdictional officer.

5. The suspension of registration shall be lifted afier you furnish the valid
details of bank account on the common portal within stipulated time.

6. You may please note that your registration may be cancelled in case you
fail to fumish the valid details of bank account on the common portal within
stipulated time or fail ta furnish a reply within the stipulated time.

OR
SUSPENSION DUE TO VIOLATION OF RULE 21
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1. It has been noticed that as
rule 21, requiring you to file retu
furnished for a continuous period o
quarters.

2. These discrepancics or ano

provisions of the Uttar Pradesh Gobd
2017} and the rules made thereunder,
make your registration liable 1o be car

3. Considering that the above
serious threat to interest of revenue
stands suspended, with effect from th
rule (ZA) of rule 21 A,

cr the provisions of clause (h) or clause (i) of
under sub-section (1) of section 39, have not
six months or for a continuous period of two

alies prima facie indicate contravention of the
and Services Tax Act, 2017 (U.P. Actno | of
such that if not explained satisfactorily, shall
celled.

as an immediate measure, vour registration
date of this communication, in terms of sub-

d[screpancics or anomalies are grave and pose a

4, Accordingly, you are requested to file return under sub-section (1) of section

3% on the common portal or submit

1 reply to the jurisdictional tax officer within

thirty days from the receipt of this nolice, providing explanation to the above stated
discrepancy or anomaly or contravention. Any possible misuse of your credentials on

GST common portal, by any person, in

to the notice of jurisdictional officer.

5 The suspension of registration

any manner, may also be specifically brought

shall be lifted after you file the returns under

sub-section (1} of section 39 on the common partal.

6. You may please note that youJ registration may be cancelled in case you fail

to file returns under sub-section (1)
stipulated date or fail to furnish a reply

pf section 39 on the common portal within
pvithin the stipulated time,”

(a) in entry number 15—
(i} in clause (a), in the

Amendment of |17. | In the said rules, in FORM GSTR-9, in the table, in Pt. 111, in serial number 8, for
FORM GSTR-9 serial number A and the entries relating thereto, the following serial number and
entries shall be substituted, namely: - .

* | ITC as per GSTR-2B <Autop | <Auto> | <Auto> | ‘<Auto>"

A | (table 3 thereof)
Amendment  of |18 | In the said rules, in FORM GST APL-{1, with effect from the 1* day of November,
FORM GST 2024-
APL-01

Table, in the first column relating to

“Particulars”, in item (EEJeIaﬁng to “pre-deposit”, for the brackets,

letters, words and fig

fcess but not exceeding

s “(b) Pre- deposit(10% of disputed tax
Rs. 25 crore cach in respect of CGST,

SGST or cess or not exc

ding Rs.50 crore in respect of IGST and

Rs. 25 crore in respect of cess)”, the brackets, letters, words, and
figures “(b) Pre- deposit {10% of disputed tax /cess but not

exceeding Rs. 20 crore
not exceeding Rs. 4
substituted;

in clause (b), in the

(i)

edch in respect of CGST, SGST, cess, and
0 lcrare in respect of IGST)” shall be

opening portion, for the brackets, words,

9
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figures and letters “(pre-deposit 10% of disputed tax and cess but
not exceeding Rs. 25 crore each in respect of CGST, SGST or cess
ar not exceeding Rs.50 crore in respect of IGST and Rs. 25 crore
in respeet of cess)”, the brackets, words, figures and letters “(pre-
deposit 10% of disputed tax and cess but not excceding Rs. 20
crore each in respect of CGST, 5GST, cess, and not cxceeding Rs.
40 crore in respect of IGST)" shall be substituted.

Amendment  of |19. | In the said rules, in FORM GST APL-05, with effect from the 1" day of November,
FORM GST 2024 -

APLAS .
(8) incntry number 14,-

(i) in clause (a), in the Table, in the first column relating to “Particulars”,
in item (b} relating to “pre-deposit”, far the brackets, leiter, words and
figures “(b) Pre- deposit(20% of dispuied tax /fcess but not exceeding
Rs. 50 crore each inrespect of CGST, SGST or cess or not exceeding
Rs.100 crore in respect of IGST and Rs. 50 crore in respect of cess)”,
the brackets, lctters, words and figures "(b) Pre- deposit (10% of
disputed tax /cess but not exceeding Rs. 20 crore cach in respect of
CGST, SGST, cess, and not exceeding Rs. 40 crore in respect of
1GST)” shall be substiluted;

(i) in clause (b), for the opening portion, the following shall be
substituted, namely: -
“(b) Details of payment of admined amount and pre-deposit of 10% of
the disputed tax andcess but not exceeding Rs. 20 crore each in respect of
CGST, SGST, cess and not exceeding Rs, 40 crore in respect of IGST.™

Amendment  of |20. | In the said rules, in FORM GST INS-01, in paragraph (C), for the words and figures
FORM GST “section 179, 181, 191 and 418 of the Indian Penal Code”, the words, figures and
INS-01 brackets “section 214, 216, 227 and sub-section (3) of section 318 of the Bharatiya
Nyaya Sanhita, 2023 (45 of 2023)" shall be substituted.

Amendment of |21. | In the said rules, in FORM GST DRC-01A, with effect from the 1* day of

FORM GST Noavember, 2024, —
DRC-01A (a) in the heading, after the figures and brackets “73(5}/74(5)", the figures,
letters, and brackets “/T4A (8)/ T4A (9)" shall be inserted;
(b) in PART A, —

(i) in the subject, after the words, figures and brackets “section
73(5)/section 74(5)”, the figures, letters and brackets /744 (8)/
74A(9)" shall be inserted;

(i)  in the first paragraph, after the words, figures and brackets “under
section 73(5) / 74(5)", the figures, leticrs and brackets “/74A (8)/
74A(9)" shall be inserted;

(i)  after the fourth paragraph, the following shall be inscried, namely:

llOR
You are hereby advised to pay the amount of tax as
ascertained above along with the amount of applicable
interest in full by ....... , failing which Show Cause Notice will
be issucd vnder sub-section (1) of section 74A read with clause
(i) of sub-section (5) of the said section.
OR

10
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You are hereby advised to pay the amount of {ax as ascertained
above along with the amount of applicable interest and
penalty in fullby ... . failing which Show Cause Notice will be
issued under sub-section (1) of Section 74A read with clause (i)
of sub-section (5) of the said section,”

(c) in PART B, in the first paradraph, after the words, figures and brackets
“under section 73(5) / 74(5)",|the figures, letters and brackets “/74A (8)/
74A (9)” shall be inserted.

Insertion of
Forms

GST SPL-01, GST
SPL-02, GST SPL-
03, GST SPL-04,
GST SPL-05, GST
SPL-05, GST SPL-
07 and GST SPL-
08

In the said rules, after FORM SBY-06, the following forms shall be inserted with
effect from the 1* day of November, 2024, namely: -
‘FORM GST SPL -01
' [See rule 164(1}]
Application for waiver of interest/or penalty or both under section 128A
in respect of a notice or a statement mentioned in clause (a) of sub-section (1) of
the said section

Reference No. : Date:
ble 1 .
S. Particulars
No. .
1 a GSTIN/Temporary IDf[|JIN
b Legal Name of the Busihess (As mentioned
in PAN No))
c Mobile Number
d Email Address
e Address
f Jurisdiction
Tqb]c 2
2 8. No. Details of the notice
1 Notice / Statement No
2 Date of issuance pf notice/
statement
3 Section under which notice/ Drop down
staternent is issudd
4 Whether any wrif petition is filed Drop down
against the noticg/ statement before
High Court/ Supreme Court
5 If Yesin ‘4, Drop down
whether the ordet-for withdrawal of
writ petition is issued?
6 Whether notice/ jLatcment involves | Drop down
demand of erroneous refunds
Table 3
(Amount in Rs.)
¥ Financis X
Ot wf eminsnd mentivaed in (A, demand perturnimg mly
L [TC hich haa bewn deitied salely on scaount of
Vot Amaunt deman ded i med ced snptement{ A ) ;:ﬂ::‘:in‘:;ﬁ‘z:‘;:;?m
aection |6(5) oo scctien 1K(8). ilamy.
iBy
11
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Tom! Totd
jast | cast | sost | cuss | 0e | e | Aot | sast | comT | saem | ocESS ——
A Cen pCem
[] 1) 1] [F] 1]
1 2 1 4 5 1) 7 [}
TOTAL
Table 4
Amount paid through DRC -03
Payment 5GS '_l'otal Tax
Reference 1GST CGST T CESS including
No. Cess
1 2 3 4 h) 6
<Aulo> | <Auto> ?:;m <Auto> <Auto>
<Auto> | <Auto> {0‘2‘“' <Auto> | <Auto>
<Aut
TOTAL <Auto> | <Auto> o> <Auto> <Auto>

Table §

Declaration:
1. lundertake that, I have not filed any writ petition against the said

nofice/ statement.
OR
1 undertake that though T had filed a writ petition against the
said notice/ statement, I have withdrawn the said writ petition or filed an
application for withdrawal of the same and have attached the copy of
withdrawal order or the application filed for withdrawal, with this
application. '

2, Further, ] understand and agree that no appeal shall be filed against
the order concluding demand proceedings, issucd under scction 128A, in
any forum in the future,

3 I declare that all information provided by me is accuratc and
truthful. | understand that any incorrect declaration or suppression of facts
will render this application void and may lead to recovery proceedings for
the oulstanding dues along with applicable interest and penalties.

Table 6

/91482272025 ,

12
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1 (name of the|authorised signatory), hereby declare that
the information provided above isjirue and correct to the best of my
knowledge and belief. I understand that any incorrect declaration or
suppression of facts will render m¥ application void and all benefits under
Section 128A will be withdrawn. '

Table 7

Upload required documents

Self-certified copy of notice/ statgment

Proof of payment made through HORM GST DRC 02

Proof of withdrawal of writ petitign or application filed
for withdrawal of writ petition (if the order for
withdrawal has not been issued) (where applicable)

Any other document (please specify)

Instructions:

1.

Signat;re of authorised signatory
Nam signation

Emailjaddress
Mobilg No.

In entries 1 1o 6 of Table 2, the details of the notice/ stalement against
which the application under section 1284 is filed needs to be filled in by the
applicant,

In case the notice/ statement is available on the common portal, Application
Reference Nnumber of the e needs to be filled. If the same is not
available on the portal, the referfence number of the manually issued notice/
statement needs to be filled.

In entry 3 of Table 2, the applicant has to choose the option ‘section 73’
from the dropdown, if the notice/ statement is issued under section 73 at the
first instance, and the option ‘section 74 read with Section 75(2) in case the
notice was initially issued under section 74 and was later deemed to be
issued under section 73, based| on the order of the Appellate Authority/
Appellate Tribunal or Court as per section 75(2).

In Table 3A, columns 2 to 8 wil] be auto filled, in case the notice/ statement
is available on the common portgl. If the same is not available on the portal,
the details of the same are to be manually filled by the applicant.

While calculating the amount deductible on account of not being payable in
- accordance with sub-section (3)] ar sub-section (6) of section 16, from the
amount payable in terms of the|notice or statement or order under section
73, as the case may be, applicant is required to ensure that such amount is
deducted only where Input Tax Credit has been denied solely on account of

[

13
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Reference No.

FORM GST SPL -02

|See rule 164(2)]

Application for waiver of interest or penalty or both under section 1
respeet of an order mentioned in clause (b) or clause (c) of sub-section {1) of the

said scction

Table |

contravention of section 16(4) and not on any other grounds.

28A, in

S. No.

Particulars

Remarks

GSTIN/Temporary IDAJIN

Legal Name of the Business (As
mentioned in PAN No.)

(-2

<Auto>

n

Mohile Number

<Auto>

(=9

Email Address

<Auto>

Address

<Auto>

Jurisdiction

<Auto>

Table 2

S.Na.

Details of the demand order

Demand Order No

Date of issuance of order

Section under which order is issued

Drop down

B [l | |-

Court! Supreme Court

Whether any appeal or writ petition is
filed against order before the Appellate
Authority/ Appellate Tribunal/ High

Drop down

I Yesin ‘4,

whether the order for withdrawal of
appeal or writ petition is issued 7

Drop down

demand of erroncous refunds

Whether demand order involves

Drop down

Table 3

{Amount in Rs.}

Fina
necial
Year

Amount demanded in the order (A)

Qut of the amount mentioned
in (A}, demand pertaining only
to ITC which has been denied
solely on  gccount  of
contravention of section 16(4)
and not on any other grounds,
and which has ‘now become
cligible as per section 16(5) or
scction 16(6) (B)

1G
ST

Total
Tax
inclu
ding
Cess,

Pen
alty

CE
SS

cG True

ST

SG
ST

Total
Tax
inclu .
ding
Cess

1G
ST

CG
ST

8G
ST

10 ] 11 13-

TOT
AL

1/914822/2025
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Cable 4
4 _ Arttount paid through payment Facility against d d order mentioned in Table 3
[including those paid through FORM G$T DRC-03 and later adjusted through filing an
application in FORM GST DRC - 03A]
Reference | Reference
number of | number of .
Credit FORM FORM
entry GST GST IGST | casT | sGst [y
Referenc | DRC-03 | DRC-03A | § CESS ineluding
e No. (where (where Cess
applicable | applicable
) )
1 2 3 4 5 [ 7 1
<Auto | <Aule | <Aule | <Auto
= = > > <Auto>
<Auto <Auto <Auto <Auto
[ > > > <Au‘o>
Total <Auto <Auto <Auto <Auto <Auto>
= = = =
TLbIe 5
Declaration: .
1. Tundertake that, | have not filed any appeal or writ petition against
the said order.

0

I undertake that though T had filed an appeal / writ petition against

the said order, I have withdrawn the said appeal/ writ petition (or) [ have
filed an application for withdrawal of the same and have attached the
copy of withdrawal order or thejapplication filed for withdrawal, with

this application.
2. Further, I understand and agree that no appeal shall be filed against

the order concluding demand proceedings, issued under section 128A
in any forum in the future.

3. I also undertake that on issuk of an order concluding demand
praceedings issued under section 128A, no writ shall be filed against
the arder mentioned in Table 2 of this form.

4. If an application is filed/ hag been filed by the department against
the order mentioned in Table{2 or if any proceedings are initiated
under sub-section (1) of sectibn 108 against the said order, and the
Appellate Authority or the Appellate Tribunal or the court or the
Revisional Authorily, as the ¢ase may be, issues an order enhancing
my tax liability, I undertake o pay the additional amount of tax
payable within three months from the date of the said order of the
Appellate Authority or the Appellate Tribunal or the court or the
Revisional Authority, as the gase may be, as per second proviso to
sub-section (1) of section 128A,

3. I declare that all informatién provided by me is accurate and
truthful. I understand that any incorrect declaration or suppression of
facts will render this application void and lead to recovery
proceedings for the outstanding dues along with applicable interest

and penalties.
Ta‘:lc 6
Yerification: l
| - {name of the authorised signatory), hereby declare

that the information provided above is true and correct to the best of my

15

1791482242025



11-2089/31/2025-3 04 AT IAT-2-state tax department

knowledge and belicf. I understand that any incorrect declaration or
suppression of facts will render this application void and the benefits
provided undee scction 128A will not be valid.
Table 7
7 | Upload required documents
Self-certified copy of the order
Proof of withdrawal of appeal / writ petition or application
filed for withdrawal of appeal/ writ petition (if the order
for withdrawal has not been issued) (where applicable)
Proof of payment made towards demand / paid through
FORM GST DRC-03 and adjusted through FORM GST
DRC-03A.
Any other document (please specify)
Signature of authorized signatory
Namne/Designation............ .“
Email address.............oueee
Mobile No......oveeeinienns
Instruclions:

1. In columns | to 6 of Table 2, the details of the order against which the
application under scction 128A is filed needs to be filled in by the applicant.

2 1n case the order is available on the common portal, ARN number of the
same needs to be filled. If the same is not available on the partal, the order
number of the manually issucd order needs to be filled.

3. In Table 3, columns 2 to 8 will be auto filled, in case the order is available
on the commeon portal. If the same is not available on the portal, the details
of the same are to be manually filled in by the applicant.

4, Similarly, the reference number of the credit entry (made in ELR- Part 10)
needs o be fiiled in column 1 of Table 4. [n case the payment intended to
be made towards the said demand order was ariginally paid through FORM
GST DRC-03, and later adjusted through filing an application in FORM
GST DRC - 03A, the reference numbers of the same arc to be filled in
columns 2 and 3, and the rest of the columns will be auto-filled.

3. While calculating the amount deductible on account of not being payable in
accordance with sub-section (5) or sub-section (6) of section 16, from the
amount payable in terms of the notice or stalement or order under section
73, as the case may be, applicant is required to ensurc that such amount is
deducted only where ITC has been denied solely on account of
coniravention of section 16(4) and not on any other grounds.

FORM GST SPL.-03
Natice in response to an application filed under Section 1284
[See rule 164(8)]
Date:
Reference No.:
To

16
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GSTIN of applicant ...................
Legat Name of applicant.............L............
Address of applicant ................ |
Reference No, of FORM GST SPL 401 or FORM GST SPL. <02 ............ dated
Subject: Netice in response to applicgtion filed under section 1284-regarding
P
1.  Whereas, you have submifted an application under section 128A, declaring
your outstanding dues and seeking waiver of interest and penalty in the FORM
GST SPL-01/ FORM GST SPL-02 bearing reference no........ veeenndated
2. Upon verification of your applicgtion and the details provided therein, your
application is liable to be rejected for the following reasons;
- [Reason 17
- [Reason 2]
OR/ AND
In this regard, it appears that the amount|of tax is short paid by you as given below:
Out of amount
mentioned in (A},
demand pertaining
only to ITC which
has been denied
solely on account of
Demand details (A) cantravention of Dcm;na? dShon
section 16(4) and not
on any other grounds,
and which has now
become eligible as
per section 16{5) or
section 16(6), if any.
T
N 1]
o t
t T a
i F af 1
e|! al T
€ . T @ Tox Tata
il? a x al 1
al" x i Ta
c!CSC.[CSCnICS_CxICSCTax
L1 |elelele]S|of6|o]E c|la|elE| X |cfc|q Efin
alsfs|s|s|e|sIs|sfsfy[s|s]s|s U5!|8]|S]|s]suin
Mvlrlr]r|s]bfT|T{T]S T|Ti{T|S T{7T| sl g
d di u ng c
P s
€ n d Ces s
r]® g i 5
i|”? C n
d 3 € g
N 55 C
1] -}
5
5
1jrjrirjrjrgu 1]1]2]2
1.234567890I23456]?890122
D
T
Q
p
d
o
w
n
D
r
o
ht]
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d
o
w
n

3. You are hereby required to show cause, along with necessary documents in
FORM GST SPL-04, to support your claim, as to why your application

(17 FOPOTT dated ........ should not be rejected.

4. You are also granted an oppertunity for 2 personal hearing on [date and time] at
[venuel. You may appear in person or through an authorized representative to
present your case,

[Signature]
[Name of the Tax Officer]
[Designation]
[Jurisdiction]
[Address)
[_(.WaadArmchmenr |
FORM GST SPL-04
[See rule 164(9)]
Reply to notice issued under rule 164
date:

Reference No:

Ta

Proper Officer ............. cresiasasarr s

Jurisdiction .......... Cersrressieannaeraas

Legal Name of the applicant..............n

Address of applicant ........ocoiveeneeiiis

Reference No of FORM GST SPL-03: ....... Dated ...............

Subject: Reply to the notice issued in respect of application filed under section

128A.

SirMadam,

This is in reference to the notice issued in FORM GST SPL-03 vide no ...............

dated ............. from your office.

The reply is as under:

Enclosures:

The following documents in respect of payment proof or additional submissions are
enclosed for your reference:

» _ Document |: [Taxpayer's Document 1]

18



11-2099/31/2025-F¢ vF AR HeJH1-2-state tax department l7914822/2025

¢ Document 2: [Taxpayer's Document 2)
{ ¢ Document 3: [Taxpayer's Document 3]

Verification:

| : hereby solemnly affirm and declare that the information given
hereinabove are true and correct to thg best of my knowledge and belief and nothing
has heen concealed therefrom.

[Signature of Authorised Signatory]
{Name of the of authorised signatory]
[Designation/Status]
[Date]
b FORM|GST SPL -05
[See rule 164 (10)]

Order for conclusion of proceedings as per section 128A

Reference No. ......

Date:
To,
GSTIN of applicant ,.............cooooveioeinnnnns
Legal Name of applicant ................. [ETTTTTRppee
. Address of applicant ....... e .
Reference No. of'FOR.M GST SPL-01/IFORM GST SPL-02 .......... dated .........

Subject: Order for approval of application submitted under Section 128A

This has reference to your application with reference no. ...... dated .. ... furnishing
details/ information and documents in s]jpport of your request for availing the henefit
of waiver of interest or penalty or both upder section 128A.,

OR
This has reference to your application with reference no. ...... dated ..... , and your
' reply in FORM GST SPL-04 with reference no. ...... dated ...... furmishing details/

information/ submission and documents in support of your request for availing the
benefit of waiver of inferest or penalty o1 both under section 128A .

2. Upon verification of the details|provided in your application and the reply,
where applicable, waiver of intgrest or penalty or both under section 128A,
is allowed as undet:

3. Demand Notice/ Demand Order|Details:

a, Order No/ Naotice No.:

b.-Date of order/ Notice:

19
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[Signature]
[Name of the Tax Officer]
[Designation]
[Jurisdiction]
[Address]
Notes -
Any incorrect declaration or supprcision of facts will render this approval void
and may lead to recovery proceedings for the outstanding dues along with
applicable interest and penalties.
FORM GST SPL -06
[See Rule 164 (15)(bj(i)]
Order for conclusion of prpceedings as per section 128A
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Reference No. ......

Date:

To,

GSTIN of applicant ....... e PPPOR,
Legal Name of applicant _...o..ovviiiivieeiaienininnn
Address of applicant ......c.ocooiiiins e

Namec of the authorised representative -

Reference No. of FORM GST SPL-01/ FORM GST SPL-02 ........ dated .........
Reference No. of FORM GST SPL-07 .................. dated ....cenvnenne
Refe-rence Nol of FORM GST APL-0I ........ ereraas dated .......
Subjeet: Order for approval of application submitted under section 128A

. This has reference to your appeal with reference no. ...... dated ...
furnishing details/ information/ prayer and documents in support of your
request for availing the benefit of waiver of interest or penalty or both under
section 128A. i "

2. Upon verification of the details provided in your application and the reply,
where applicable, waiver of interest or penalty or both under section 128A,
is allowed as under:

3. Demand Notice/ Demand Order Details:

a. Order Nof Notice No.:

b. Date of order/ Notice:

0':“1 of Rem
c .
i
amount anin
mentione £
din (A), amo
demand unt
penainin Amao of
gonly to unt inter
F ITC
i which . c;ir :::i
has been m
: Amount demanded in denied Amount alread est penal
o | the notice/ statement/  |solely on id t " rd ath:; and ty:
o arder against which account pa ‘:wnr :j penal I::l}ﬂ
al application under of ta:a:n ru:;c d ty .:.'
e section 128A was filed [cOntraven statement Forder | waiv !
(A) tion of edas | 37Y
c scction er by
a. 16(4) and sI:c M the
" any o on | 00
cant
smu:;ds, 128A (in
\:hnich cases
has now refer
become red
cligible to in
as per sub-
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K
[Signature]
[Name of the Appellate Authority]
[Designation]
[Jurisdiction]

Notes -

Any incorrect declaration or suppression of facts will render this approval void
and may lead to recovery proceedings for the outstanding dues along with
applicable interest and penalties.

FORM GST SPL -07
[See rule 164(12)]
Order for Rejection of Application submitted under section 128A
Reference No. ........
Date:
To,

GSTIN of applicant .............. v
Legal Name of applicant ... crrersneans
Address of applicant ......oevvvvivveraniineninnns

Reference is invited to:

Particulars Refercnee Dated
No.

Application in FORM GST SPL -01/
FORM GST SPL-02

Show Cause Natice in FORM GST SPL -
03:

Reply to the Show Cause Notice in FORM
GST SPL -04:

24



-

11-2098/31/2025- w4 A HHMT-2-state tax department

you.

] 2. Introduction:

4, Congclusion:

3, Submissions, if any:

5. Summary of rejection:

This has reference to vour application

rejected, for which you had furnished

Based on the verification your
...... filed under section 128A, is hereh

Subject: Order for Rejection of Application submitted under section 128A

with reference no. ...... dated ..... furnishing
details/ information and documents in support of your request for availing the benefit
of waiver of interest and penalty under section 128A. The notice referred to above
was issued to you to explain the reasons as to why the said application should not be
reply dated ...... / no reply was furnished by

application with reference no. ........ dated
v rejected.

Order id/SCN id

Reason for rejection

<Drop Down>

Qptions in < Drop Down>
1. Full payment not made
2. Payment made afier the daie notified in Section
1284
3. Natice/ Order pertaining to sections other than
section 73,
4. Appeal/\writ peftition filed before Appellate
Authority! Appellate Tribunal/ High Coure/
Suprem¢ Couri not withdrawn
\ 3. Others, please specify.
| [Signature]
[Name of the Tax Officer] .........
[Designation]..........
[Office Name] ...........
[Contact Information]............
FORM GST SPL -08
{See rule 164(15)(b)(ii)]
Undertaking submitted under rule 164(15)(b){ii)
1 Date:
! Reference No:
1. Legal Name of the applicant. .| ............oovvnivnnnnnn.

2. Address of applicant

3. GSTIN of the applicant;

4. Reference No of FORM GST S]LL-UZ: ....... dated .....

25
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5. Reference No of FORM GST SPL-07: ... dated ...

6. Reference No of FORM GST APL-04 passed with reference to FORM GST
SPL-07 specified at serial number 5 above: ....... dated ...

7. Reference number of appeal filed originally but subscquently withdrawn
...... dated .......

Subject: Undertaking submitted in respect of Rule 164(]5){b](ii).
Sir/Madam, ,

1 hercby undertake not (o file an appeal against the arder of the appellate
authority bearing reference number ...... dated ..., as specified at serial number 6
above, and accordingly [ pray for restoration of my -appeal filed vide refcrence
number ...... dated ... as specified at serial number 7 above,

I hereby solemnly affirm and declare that the
information given hereinabove are true and correct o the best of my knowledge and
belief and nathing has been concealed therefrom.

[Signature of authorised signatory]
[Name of the of authorised signatory]
[Designation/Status)

[Date].”.

By order,
Signed by
LDVHE
Date: 24-03-2025 13:33:41
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